
Central Administrative Tribunal
Pr• i nci pal Bencp. New De1 hii

0.A.No.275/91

New Delhi this the 21st Day of April,1995.

Hon'ble Shri J.P. Sharma,Member (j)
110 n' b18 Shri (3. K.. Si ngh „ I'i embe r (A)

1. Smt Anju B.ala'(Peon)
iNo. 61,/13 A, Gand h i Ma gar Col ony.

Bhiwani (Maryana)

2. , Smt Parveen Anand (Mate)
W/o Shri Kapil Dev Anond^
A-3/15 Rohini,
Sector-? Delhi.

3. Rameih Kumar (Peon)
Dakotan-ki Gal i, Jain Showk,.
Bhiwani,(Haryana)>

4. Kanwar Sain,
y.Post Kural

Distt Bhiwani •

Haryana.

51 Rajbir Sharma (Clerk)
S/o Shri Ramesh Dass
V- hari pur", P.O. Pa 1 was
Distt Bhiwani,
Haryana.

6. Joqinder Singh,
Kl'iadi Mohal 1 a Bhi wani;
Haryana.

?:, SudeshBalal,
House Mo.59

Taf as Colony Bhi wan i,,
(Haryana)

(By Advocate i None , )

Versus

Union of India, througli

1. Secretary,
Ministry of Energy.
Department of Power,
Del hi.

2: Chief Engineer,
Beas Construction Board
Sector 17-A SCO- 62-63,
Bhiwani (Haryana)

3, Superintending Engineer,
Transiti on Constructi on
(l.C.C.) Beas Project
Pr e me gar Bh i wan i
(Haryana)

r

\



(2)

'1 L;:;;LL;tive ilnqiiicei'..
G3G LMvisloi-u Eud.;

Project BIriwani tllai yctui) . cRe^puiidcni,'.

X/ Advociitc ; None )

JLidrjemcnt (Orj'l)

iuy Hon'ble Slii-i J.P. Sharina, MciTibcr (J) ;

The applicant along with 7 01 her;. filLci

Llii:;, application on Janudi'y, 1991 Tggrievod hy Ihe

No.191-198/Ge.n/Saiiction/F.S. ddted 'ul.91,

passed by Lhe Supei'intciidiny iZnyineci' TCC, Beas

Project,, uhiwani tenninat ii:g the servlcc of the

PcLiLioner'^ Contegent Staff.

None Is present on behalf of the

applicant as Nell as on behalf of the dcpai-tmcnt .

Shi-i VSR Krishna appears on behalf of the

respondents and stated that since there wac no

job : equi rement Project of the - Bcas hJ,j. been

cciiipleted the Gcry'.ccS of the precenL

petitioners who are on the contingent ct^Tf was

no inore required, their services were, ihei-eforCj

dispensed with. It has also been stated Lliat the

i respondencs hav '̂f violated the provic; u-.ns of
A

eetiori and Sc'ctioii /.rj-Jj of the- .iijuei; i

Ci-.putes Act, 1917. However., the applicants are

no. present. We dismiss the appliL,::ioa for

defanlt and non- prosccut lon, leaving z'.k .artirs

to bear their own costs.

(

(3.K, "^^qh) (J .P. thariiia)


